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4. nnual     Report  (1976-77)  of the 
N.C.E.R.T., New Delhi 

5. Annual Report     (1976-77)  of the    j 
National Staff College for Educational  

Planners and  Administra-     j tors, New 
Delhi 

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN-DER): 
Sir, I beg to lay on the Table a copy each (in 
English and Hindi) of the following 
papers:— 

(i) Report of the Review Commit 
tee on the Curriculum for the Ten- 
year School. [Placed in Library. See 
No. LT-2639/78].  

(ii) Report of the National Review 
Committee on Higher Secondary 
Education with special reference to 
Vocationalisation. [Placed in Library. See 
No.  LT-2640/78].. 

(iii) Annual Accounts of the University 
Grants Commission for the year 1976-77 and 
the Audit Report thereon, under sub-section 
(4) of section 19 of the University Grants 
Commission Act, 1956, together with a 
statement giving reasons for the j delay in 
laying the document. [Placed in Library. See 
No. LT-2636/78]. 

(iv) Annual Report of the National 
Council of Educational Research and 
Training,    New    Delhi, for the year 

   1976-77, together with a statement by 
Government accepting the Report. 
[Placed  in Library.    See  No.  LT- 

 2635/781. 
(v) Annual Report of the National Staff 

College for Educational Planners and 
Administrators, New Delhi, for the year 
1976-77 together with statements by 
Government accepting the Report and 
giving reasons for the delay in laying 
thereof. [Placed in Library. See No. LT-
2634/78]. 

STATEMENT BY   MINISTER 
The Narmada Waters 

THE MINISTER OF AGRICULTURE 
AND IRRIGATION (SHRI SURJIT 
SINGH BARNALA): Sir, the 

Narmada Water Disputes Tribunal has today 
forwarded to the Central Government a report 
setting out the facts as found by it and giving 
its decision on the matters referred to it. 

It may be recalled that as the disputes 
amongst the States of Gujarat, Madhya 
Pradesh, Maharashtra and Rajasthan regarding 
the Narmada waters could not be settled by 
negotiations, the Government of India 
constituted the Narmada Water Disputes 
Tribunal on 6th October, 1969 for adjudication 
under the Inter-State Water Disputes Act,  
1956. 

SHRI ANANT PRASAD SHARMA 
(Bihar): It may be laid on the Table of the 
House. 

SHRI SURJIT SINGH BARNALA: It is an 
important statement. 

SHRI ANANT PRASAD SHARMA: How 
many pages are there? 

SHRI MANUBHAI PATEL (Gujarat): We 
would like to hear him. ( Interruptions;! Sir 
this is a very important statement.  
(Interruptions). 

MR. CHAIRMAN: If you maintain silence, 
you will hear it. 

SHRI SURJIT  SINGH     BARNALA: Shri 
Justice V. Ramaswami, the then Judge of the 
Supreme Court was appointed as Chairman, 
aJong with two-serving Judges of Kerala and 
Allahabad High    Courts as the other    two-
members. The Tribunal had thereafter in 
February 1972 given its decision on certain     
preliminary     issues  of law. Madhya Pradesh 
and Rajasthan, however,  filed appeals    in the    
Supreme Court   against   this   decision  and   
obtained    a stay    order;    the    Supreme 
Court  had,   however.     permUted  the 
Tribunal to proceed with the inspection   and     
discovery    of    documents. Later  in  July,   
1972,  the  Chief  Ministers  of  the    four  
States    held  discussions with the     Union 
Minister of Irrigation  and  Power,     when  it  
was agreed that the settlement of the dispute be 
carried out by T>utucil agreement  with the 
assistance of the then 
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[Shri  Surjit  Singh,  Barnala'j 
Prime Minister. They agreed that 28 million 
acre feet of water is available in the Narmada 
for three-fourths of Ihe year. Of this, the 
requirements of Maharashtra and Rajasthan for 
use in I .their territories were agreed to be 0.25 ' 
and 0.5 million acre feet respectively. "The then 
Prime Minister was requested to allocate the 
balance quantity of waters between Madhya 
Pradesh and Gujarat and fix a suitable height 
for the Navagam Dam. It was furthei j .agreed 
that the Chief Ministers of the four States 
would finalise the arrangement for power 
generation a:id its apportionment. 

Since these issues could not be decided 
according to that agreement, the Chief 
Ministers of Madhya Pradesh, Maharashtra 
and    Rajasthan    and the 
.Adviser to the Governor of Gujarat met 
again in July 1974 and agreed tliat the 
Tribunal should decide tho height of the 
Navagam Dam as well as the level of the 
Canal and the other issues such as sharing 
of power benefits etc. They 
:also agreed that Rajasthan and Madhya 
Pradesh should withdraw the proceedings 
before the Supreme Court. The Tribunal 
thereupon resumed its work and has since 
investigated the matters referred to it. The 
more imoortant features of the Award of 
the Narmada Water Disputes Tribunal are 
as follows:— 

(1) The annual utilisable qurnlum of 
Narmada waters which can be depended 
upon in 75 years out of IOO is assessed 
to be 28 million acre feet (MAF). 

(2) Out of the utilisable quantum , of 28 
MAF of 75 per cent dependability, Madhya 
Pradesh is allotted 18.25 MAF, Gujarat 9 
MAF, Rajasthan 0.5 MAF and Maharashtra 
0.25 MAF. The party States would get the 
same proportionate share in year? of excess 
or scarcity. 

(Ii) The Full Supply Level of Navagram 
canal offtaking from Sardar Sarovar is fixed 
at 300' at its head.    With  the     prescribed   
slopes,    ; 

the  canal     would   reach Rajasthan border 
at a level of about 131'.   "^ 

(4) The full reservoir level at Sardar 
Sarovar Dam in Cujarat at Navagam is fixed 
at 455' and the maximum water level at 460'. 

(5) Madhya Pradesh and Maharashtra are 
allotted 57 per cent and 27 per cent 
respectively of the electric power produced at 
Sardar Sero-var. The balance of 16 pe: cent is 
allotted to Gujarat. Madhya Pradesh and 
Maharashtra are also directed to share the 
proportionate cost of the power portion of 
Sardar Sarvovar complex. 

(6) Special directions are given to 
Madhya Pradesh for releases in a 
regulated manner of due share of 
water for Gujarat and -Rajasthan. 
For these regulated releases, Sardar 
Sarovar Project is required to credit 
to   Narmadasagar  Project   17.63  per 
.cent of the actual cost cf Narmadasagar Dam 
Unit I. Detailed guidelines for framing rules 
of regulation and water accounting are set 
down to ensure that party States get their due 
share. 

(7) Detailed directions are given for 
acquisition of land by Madhya Pradesh and 
Maharashtra for Sardar Sarovar and for 
rehabilitation of oustees by Gujarat, Madhya 
Pradesh-and  Maharashtra. 

(8) A two-tier machinery is directed to be 
set up to ensure the implementation of the 
decisions of the Tribunal.    The machinery 
comprises: 

(al The Narmada Control Authority 
consisting of three full-time Engineer 
Members appointed by the Centre and four 
part-time Engineer Members appointed 
one each by the party States. 

(b) A high powered Review Committee 
consisting of the Chasf— Ministers of 
Madhya Pradesh, Gujarat. Maharashtra and 
Rajasthan with the Union Minister of Irri-
gation as Chairman    The Review 
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Committee will review any decision of the 
Narmada Control Au- . thority referred to 
it and its decision  shall be final and 
binding. 

(9) The Award is subject to review at 
any time after a period of 45 years from 
the date cf the Award. 

The Report ot the Tribunal is being 
forwarded by the Government of India to   the   
concerned   State   Governments. 

The Inter-State Water Disputes Act 
provides that if the Central Government or 
any State Government is of the opinion that 
anything contained in the Tribunal's decision 
requires explanation, or that guidance is 
needed upon any point not originally referred 
to the Tribunal, the matter may again be 
referred to the Tribunal, within a period of 
three months from the decision, for further 
consideration. The Tribunal may forward a 
vjvtber report giving such explanation or 
guidance as it deems fit and in such a case, 
the decision of the Tribunal shall Le deemed 
to be modified accordingly. 

The Act further provides that the Central 
Government shall publish Ihe decision of the 
Tribunal in the official gazette and the 
decision snail be final and binding on the 
parties to the dis-oute and shall be given 
effect to by them. 

Now that the Tribunal has given its report 
and decision, the way is clear for the speedy 
implementation of the various projects on this 
river which would provide irrigation in an area 
of about 5 million hectares which is nearly 10 
per cent of the area at present under irrigation, 
in the country. The Narmada is the largest west 
flowing river and is the fifth largest river in the 
country. It is estimated that the irrigated area 
will produce on full development nearly 5 to 6 
million tonnes additional foodgrains besides 
increase in production of cotton, sugar-, cane, 
vegetables, fruits etc. and provide gainful 
employment opportunities due to intensive 
farming system. The value of the gross 
additional production  on  full   development  
of  irrigation 

in the Narmada command area is estimated to 
be of the order of Rs. 900 crores per annum at 
the current price level. In addition, there will 
be generation of hydro-electric power of 
about 450 MW at IOO per cent load factor in 
the final stages and a lot more during the 
interim period. That would bring a great deal 
of prosperity to the people of the region and 
the country as a whole. 

MR.  CHAIRMAN:    Shri     Manubhai 
Patel. 

SHRI  MANUBHAI PATEL:  Sir,  the hon. 
Minister has just now ..nnounced the award.    
We from Gujarat consider Narmada  as  a     
national     river.    We never considered that 
river to be the river of one State.    We look ;-.t 
it from this viewpoint that the natural resources  
should  benefit the whole country, not   only   
one  State  of   Gujarat.    Sir, it was from this 
viewpoint that Gujarat had agreed  with 
Madhya Pradesh on a compromise formula.    
Dr. Khosla. an  expert  of  international   
authority, whose authority is    recognised by 
the UNO also, on technical    grounds had 
suggested a    height of 500 feet.    If a height 
of 530 or 540 feet could  have been accepted 
by the tribunal, then the benefits would have  
reached not only Madhya     Pradesh,     
Maharashtra  anti Gujarat, but they would have 
reached the barren and dry lands of Rajasthan. 
Barmer  district   and     Jalaur     district and 
the ever dry desert area of Kutch. Again the 
Khosla Commission had suggested that this is 
n°t merely a river project     concerned     with     
irrigation, navigation or power, but it is also  a 
defence project in the sense that the waters will 
reach up to the border of Pakistan,     where a 
huge    number of farmers     could  be  settled  
v. ho  could form a defence line.   From this 
national point  of view,  this height of  500 feet  
was     suggested  by  the     Khosla 
Commission.      Ultimately.       Sir,    the 
height which is given is 455 feet much below 
the  expectations  of  the  people of  Gujarat.    
The benefits to be derived from this natural 
resources will be much less.    The distribution 
of water, 
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[Shri Manubhai Patel] the distribution of 
power, etc., given by the tribunal is much 
unsatisfactory for the people of Gujarat Sir, 
the irrigable area all over tbe country is 24 per 
cent, while in Gujarat it is only 12 per cent. 
And in spite of it, out of a total of 28 million 
acre-fee of water, 18 million acre-feet will go 
to Madhya Pradesh and only nine million 
acre-feet will go to 'Gujarat. Maharashtra will 
get 0.5 million acre-feet. Out of a total length 
of 800 miles, only one bank of Narmada 
touches Maharashtra for a length of only 20 
miles. But Maharashtra also will get water 
from Narmada. But more water should have 
gone to Kutch because that is the really needy 
area. Anyhow, Sir, this was a dispute 
continuing for so many years, for 15 years, we 
were not able to derive any benefit out of this. 
Ultimately, it is the Janata Govenment which 
has expedited this process.. 

SOME HON. MEMBEPtS: No, no. 

SHRI   MANUBHAI     PATEL:   When 
you    say    "No" .................(Interruptions) 
You will have your say. Sir, I may remind my 
friends that the former Prime Minister instead 
of taking it to a tribunal took it to an arbitrator 
and the arbitrator was she herself. And 
because it was left to her arbitration, this was 
delayed unnecessarily. Ultimately when it was 
given to a tribunal, it was expedited. When I 
say about delay, it is in that sense, riot in any 
other sense. It has been expedited by this 
Government and the Government deserves all 
congratulations for that. For the people of 
Gujarat, it will be very difficult to digest this 
decision. But we never believe in any 
parochial or narrow-minded approach. We be-
lieve in looking at issues from the national 
viewpoint, from the point of view of national 
interests, i would request that the peoole of 
Gujarat should accept this award because it is 
binding. There is no other go, there is no other 
alternative, because under the River DisDutes 
Act. the award is binding on all the parties 
concerned. So, even though it is late, even 
though 

it is not satisfactory to the people of Gujarat, 
even though it will not do^ full justice to the 
people of Gujarat, we on this side of the House 
request the people of Gujarat and the whole 
ccunt-ry to accept this award in national interest. 
A very good road is paved by the eastern States 
of Bengal, Bihar and Orissa who have come to a 
unanimous agreement regarding distribution of 
river waters. In the south also they have come to 
some agreement on the distribution of river 
waters. This is a new chapter, to my mind, and a 
golden chapter for us to go towards national 
integration. Let all the rivers, big rivers, inter-
State rivers, be considered as national rivers and 
their benefits should go to the whole country. 
Though it is late, with speedy implementation of 
this award by the Central Government and the 
State 'Governments, it will turn this part of 
western India into a good granary which ensures 
foodgrains supply to the needy people of 
Gujarat and the neighbouring States. With these 
words and with these reservations I welcome 
this award. 

SHRI YOGENDRA MAKWANA 
(Gujarat): I entirely pgree that the national 
rivers, the resources of the national rivers, 
should be developed in the best interests of 
the ration. Ac-cordng to the Union Ministry 
of Agriculture and Irrigation the surface water 
resources of India ate about 1356 million acre 
feet. Out of this hardly 45o million acre feet, 
that is one-third of the total, coul-l be put to 
use for irrigation purposes. 

[Mr. Deputy Chairman in the Chair! 

Mr. Manubhai Shah has given the entire 
credit to the Janata Party for this award.... 

SHRI PILOO MODY (Gujarat): 
Correction. Mr. Manubhai Shah is not a 
Member of this House. 

SHRI YOGENDRA MAKWANA: If we 
look into the history of the Narmada Award, 
it was in 1903 that there 
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was an agreement at Bhopal between the 
States, Madhya Pradesh and Gujarat. 
According to that agreement the height of this 
dam was to be 425.... 

SHRI PILOO MODY: You are damning your 
Government. 

SHRI     YOGENDRA      MAKWANA: 
Please  hear     me.    According  to   that 
agreement the height ol the dam was 
to   be  425  feet   and  the  water  to   be 
distributed was 11.24 million acre feet 
for     Gujarat  and  60,000 for  domestic 
use.    In all, 12 02 million acre feet of 
water     was to  be given  to     Gujarat. 
But unfortunately that agreement was 
not yet ratified by the Government of 
Madhya   Pradesh.    Therefore,   in   1964 
the  Government     recommended  cons 
truction of  a  dam  of more than  425 
feet.    It was also not agreed to by the 
Madhya   Pradesh  Government.   So   in 

1964  the  Khosla  Committee  was  ap 
pointed,  with    Dr.  Khosla    as    head 
of  the   committee.   The  report      war 

given     in     September     1965.       And 
what      was      the      recommendation? 
There  recommendation      was      10.65 
million acre feet of water for Gujarat 
and      15.6      million     acre     feet     of 
water      for      Madhya      Pradesh and 
the      height      of      the      dam      465 
feet,   that   is,   for  irrigation,   and   500 
FRL  for  generation  of power.     That 
would  have  generated   1535  MW  nnd 
the  distribution  of electricity was  to 
- be 2 to Madhya Pradesh and 1 plus 2 
to Gujarat. That was the proportion of 
electricity to be divided among these 
States       This was also not agreed to 
by Madhya Pradesh.    In July-August 
1966   the   Chairman   of   the      Central 
Water and Power     Commission,    Mr. 
Chopra.      recommended     the     dam's 
height to be 465 feet.    This was also 
not accepted by Madhya Pradesh.   So, 
in  order to  pursue  the recommenda 
tion 'of the Chief Ministers of Madhya 
Prpdesh pnd Gujarat who met in De 
cember  1967 ......................  

 (Interruptions) 

 

SHRI YOGENDRA MAKWANA: I have 
to give all this history because he says it is 
the Janata Government which has d°ne all 
this, otherwise, I am not interested in giving 
all this history.. . 

SHRI PILOO MODY: You are damning  
your  Government. 

SHRI YOGENDRA MAKWANA: Please 
keep quiet. I know you are a  buffoon. 

In order to pursue this recommendation,   the   
Chief  Ministers   of  Madhya Pradesh  and 
Gujarat  met  in December   1967   and  they   
also  unanimously agreed on it.    But this  was  
also  not accepted by Madhya  Pradesh.     Then 
on 6th October 1969 the tribunal was appointed.    
This  tribunal     was     also appointed during the 
time of the Congress  Government.    It was  the  
Congress   Government   which   has   played a  
vital  role.    It  was     the     Congress 
Government   which   wanted   to   settle this   
issue   and   settle   it   in   the   best interest of 
the nation.    It was not by the Janata  
Government.     It  was the Congress   
Government   which   wanted to  settle  the  
dispute  in  the  best interest of the country.    
The Chairman of the tribunal was a Supreme 
Court Judge.   There  were  two  High   Court 
Judges   also   on   the   tribunal.    There were   
four   technical   officers   to   help them.    This   
tribunal   has   now   given an   award   and   
now   the   dam   height will be 455 FRL.    This 
is much below the   expectations   of   the   
people      of Gujarat.   I do not think the people 
of Gujarat  will  be    happy    with     this award.    
The   distribution   of  water  is also not properly 
done.    The generation of  electricity will be  
only about 1800   MW.    I   was   not   able   to   
hear what he said about the distribution of 
electricity   generated   from   this   dam. On an 
examination of the entire award, it looks  that 
the people of     Gujarat will  not  be  happy  
with  this   award. What   Mr.   Manubhai   Patel   
has   said is   not   correct.    It  was   not   done  
by 
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[Shri Yogendra Mokwana] the   Janata   
Government.     I  want   to ]ocige  my  protest  
ajainst  this  award on behalf 0f the people of 
Gujarat. 

SHW SURJIT SINGH BARNALA: I 
would only submit that the matter should not 
be discussed at this stage. There is a period of 
three months during which objections can be 
raised. Then the final decision wiH come and 
it will be notified. Then, of course, discussion 
can take place. Now is not the time when the 
whole thing can be discussed. I have read the 
main parts of the award. Objections will be 
heard after three months and thereafter the 
tribunal will have to make a submission and 
then it will be notified and become final. 

SHRI SAWAISINGH SISODIA ("Madhya 
Pradesh): Mr. Deputy Chairman .... 

SHRI SUNDER SINGH BHANDARI: 
Why carry 0n this discussion after this 
clarification by the hon. Minister? 

MR. DEPUTY CHAIRMAN: Please be 
brief. 

 

 

SHRI     GHANSHYAMBHAI       OZA 
(Gujarat): Sir,      however     much 

the feeiing oi anguish 0£ the people of Gujarat 
might be for the award, having chosen to go 
before the Tribu- -nal and having gone before it 
to place its case on ments. I am not here vo 
make any adverse criticism or comment on the 
awai'd that has been just now mentioned by the 
honourable Minister. As he has rightly pointed 
out, this matter was referred to the ther. Prime 
Minister for arbitration and I was one of the 
signatories to that agreement. It was known then 
tha; this was a matter which was of the national 
importance and was not in the interest of any 
particular State. Tne waters of the Narmada, 
millions of cubic feet were going into the sea 
during the last EO many centuries and even after 
independence we could not harness them It was 
a great pity that 
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we could not harness the waters of 
the Narmada which would have irri 
gated lands t0 produce crops 
worth thousand of crores and 
generated much power. There 
fore thinking that the national 
leader would be able to decide this 
national issue, keeping in view the 
.national interest, we wanted this mat 
ter to be referred to the then Prime 
Minister .........  

SHRI PILOO MODY:    Who was it? 

SHRI  GHANSHYAMBHAI OZA:   It was 
referred  to 111 July     1972    and, withdrawn 
in 1974.    This matter   was referred  back  
again  to  the  Tribunal. We  hoped  that  after    
the    what     is known as the Navagam dam 
came up, which was  the  last  dam,  which  was 
the  terminal  dam, we would be able to hold the 
waters and unless we were able to hold the 
waters, these waters would  be   going  into  the  
sea     I  am not rooking at this question from 
any parochial angle, from any State angle. 
Forget  Gujarat,   forget   Madhya  Pradesh,   
forget   Maharashtra   and   forget everything.     
Do  we  want  more  production of food or not?    
Do we want more cash crops or not? Do we 
want more generation of power or not? Do we  
want  to  utilise  these  waters    or not?    These  
are the  important  questions and  you  take  a 
decision in the national   interest.    I   do   not  
want   to make things worse and I do not want 
to   injure   the  feelings   0f  any  party. We  
have got  a  lot  of land  and    we could give 
land to the M.P. displaced people.    In fact, I 
had agreed to give them land and settle them in 
Gujarat if they were prepared to come.    I had 
also said that I was prepared to give them   as   
much   compensation   as  was legitimate to 
them.    My only request on this would be this:    
As I have already  said,   after  having   agreed      
to make a submission before the Tribunal,  it is  
only fair that we accept it and we must accept it.    
My only request to the Minister    and    all     
the parties concerned would be this: Allow us to 
lav the foundation for a bigger heisht  and in 
future,  if there  is      a settlement between M.P. 
and Gujarat, 

this can be reviewed again. If the foundation is 
kept for 530"' height, it would be better and 
we would be able to see that the waters are not 
going into the sea because it is in our national 
interest t0 see that Ihe waters do not go into 
the see and are not wasted. If this is done, I 
hope you would be able to harness the waters 
in the interest of the nation and the only point 
that I would like to make now is that, with all 
feeling of anguish, I accept whatever has been 
awarded by  the Tribunal. 
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PROF. RAMLAL PARIKH (Guja 
rat): I want to take only half a 
miiiute.    This  award............  

UR. DEPUTY CHAIRMAN: No. DT. Bhai 
Mahavir, please. 

PROF. RAMLAL PARIKH: It is a "ational 
issue, not a partisan issue. 
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SHRI KRISHNA CHANDRA PANT (.Uttar 
Pradesh); Sir, it had fallen to my lot at one stage to 
deal with the Narmada dispute. Sir, a reference has 
been made to the fact that the dispute was taken out 
of the tribunal for the purpose of arbitration by the 
Prime Minister and that later on it was referred 
back to the tribunal. There is an implied suggestion 
in this that it has caused delay. I would like to put 
the record straight. At one stage the dispute was 
virtualy settled. The two Chief Ministers at thai 
stage had verbally agreed with me on all the 
outstanding points. One of them went home and 
promised to come back after a week. In the course 
of that week he changed his mind. Therefore, a very 
serious effort was made at that stage, and I ^or one 
was extremely sorry that the dispute which was 
almost settled through negotiations, could not be 
finally settled at that time, with the result that it 
went back t0 the tribunal. Another four years have 
passed. 

This is a national award, and the waters are to go 
to some of the most water-starved, the driest, areas 
of the country, Guiarat and Rajasthan, and I think 
the whole House should welcome the fact that some 
finality has come and finally water will be available 
to those parts, a finality which the people of the 
concerned States have been looking forward to with 
anguish and anxiety because of the delays that have 
taken place in the tribunal. I am not blaming the 
tribunal-   I     do     not     think     that any- 

body would have influenced the tribunal But 
the fact remains' that the tribunals' 
proceedings are always long. The main thing 
is that the country should welcome that 
another inter-State water dispute has been 
settled, in that spirit tie People of the States 
should welcome the award and as quickly as 
possible the award should be implemented m 
the spirit in which the people of those areas 
are looking forward to its implementation. 

REQUEST BY SHRI GEORGE FE 3-
NANDES FOR APPOINTMENT OF A 

PARLIAMENTARY COMMITTEE TO 
PROBE INTO CHARGES REVELLED 

AGAINST HIM 

 


